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despite  the law prohibiting  their employ-
ment in such industries; 

(b) whether Government are also aware 
that most of the child labourers remain 
illiterate and many of them suffer from 
chronic ailments such as T.B., Cancer  etc. 

(c) if so, whether Government proposed 
to make it compulsory for the employers of 
children to send such children to schools in 
the evening or night schools and insure them 
against disease and occupational accidents.;  
and 

(d) if not, the reasons therefor and what 
action Government propose to take to 
improve the lot of child labourers in the 
country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SING GHATOWAR): (a) and (b) Go-
vernment is aware that many children are-
working under difficult conditions and they 
are not able to avail of the educational 
facilities due to socio-economic compulsions. 

Minimum wages of mine workers 

2073. SHRI CHANDRA MOHAN 
SINHA: Will the PRIME MINISTER be 
pleased  to state: 

(a) what is the level of minimum wages 
of piece rated mining labourer and a time-
rated labourer at the Badampahar, Sulaipat, 
Gorumohisani Purunapani Iron ore mines at 
present; 

(b) what are other facilities being pro-
vided to the labourers apart from the wages  
by the  employers;  and 

(c) what are the names of the lease 
holders of these mines and what is the 
average daily output in each of these mines in  
the year  1991-92? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF (LABOUR (SHRI PABAN 
SING GHATOWAR): (a) to (c) Information 
is being collected and will be laid on the 
Table of the House.  

(c) and (d) A number of legislations have 
been enacted with a view to protect the 
children from exploitation at work and also to 
improve their working conditions. Social 
security benefits concerning workers' 
compensation and also insurance are available 
as per legislative provisions and specific 
schemes for all workers. The National Policy 
on Child Labour 1987, inter alia, envisages 
project based plan of action in areas of 
concentration of child labour and focussing on 
general development programme for the 
benefit of child labour. Financial assistance to 
voluntary organisations is also provided for 
taking up action-oriented projects. All these 
welfare projects generally have an integrated 
approach comprising educational, vocational 
training, nutritional, health .care etc. Many 
State Governments also have legislated 
making educational compulsory for all 
children. Hence, there is no proposal to 
compel the employers to enstire education of 
children. 
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